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New Delhi this the 23rd day of November, 2008

Hon’ble Shri Justice Ashok Agafwal, Chairman.
Hon’'ble Shri S.A.T. Rizvi, Member(A).

Shri Jai Kumar,

Senior Storekeeper,
Office of DGAFMS/DC-2D,

{Director General Arms rorces
Medical Services),

M-Rlock, Central Secretariat
Ministey of Defence,

New Delh1 119 901, N Applicant.

(By Advocate Shri N. Ranganathasamy)

Union of India, through

1. Secretary
Ministry nf Defence,
South Block,
New Delhi.

2. Director General,
Armed Forces Medical Services,
Ministry of Defence,
M-Block, Central Secretari
New Delhi-110 901,

at,

)-

(93

Shri 3.P. Srivastava, 35K,
AFMSD, Lucknow.

4. Shri G.S8. Lahiri, SSK,
ATMSD, Lucknow. Ca Respondents,

(None present)

O R DE R (ORAL)

By Shri Justice Ashok Agarwal.

v

On application made by Shri N, Ranganathasamy,
learned counsel, on behalf of the applicant, leave is

granted to withdraw the present O,A.

2. The O.A. is, therefore, dismissed as
withdrawn No order as to costs
(KR
(S.A.T. Rizvi)
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